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X HATEH
(cfaror wexr )

frheTaTe, 24 w94, 2026

FT.3M. 991(3N).—¥erar wTAT=w, 1989 (1989 T 24) #r 4T 20A F IT-4TT (1) TR Ta
<A1 T AT e gu (P o 3<% Aterf=ae &gl 797 §), %% 9, 39 27 | §q2 g9 & T4 [+
ATESa 32T 6l I 2, ATIAT | GAd IH FT FIerd [&Fa<or, el T390 TST 6 FIHATST (9l & gt
HEA F TH. A9 U ¥, .. 678/20-22 UX AHUITE HEAT 447 F T UL A% I A & HHIT,
FATY UF (AT T TRITSHT & (HOATEH & {0 saea® g, Tag gy VAT S{H 7 ATEgor e il 7ot
HOTT =IO T 2

Fre AT =ARR, ST I (W &= T@qr §, T8 =7 ATAGAAT o TSI | TH1e| i arirg & o (30) fa=i &
st % ia, S ATAHIH hr gmer 20-D T IT-eTT (1) F A, ITAH 3297 & (1T Ih H 6 ATAAZIT
T START 9T AT T FT T g

el T SATITT S TSR g TeqH TTEHTL, AT o1 He o AT, UgTH &l forfed &7 § yoqa
AT STTORAT TAT IEH AT o AT T TG F SAToha [T SO | T TTIEHTL, AT TSI HEA AT,
TETIEH ST A AT TR Tl ST &9 & ST FIIAT STFETHY 5 ATETH T GAGTS T TTHL TZTT FM

1364 GI/2026 (1)
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S T UHT ST 67 T 6 TETG TAT S TSRO o o7 S STTeRrgor g 779 Yrreraw<r (CALA) =T
AFLTF THEAT ST ATAT Toheft A ST eh ST 6 ST, ST G VT ST T T 15 STAT TENFA FT
qHAT gl

I ATerTae T g 20-D AT IT-GTT (2) T AT G TSI g TeAT TTTErhTLT I T TAT Fls ST Sraer
sfaw grm

TH ATSEAAT & AT A ATl H 0 qH T Ta 77 Gawor Iuerss & qo7 s=ga Alh e
TTERTET (CALA) F ST FTATAT | IAHRT SATATRA HT Tl 2|

ATLAT

SATERIgor # AT 7 fAeor: FrierdreT Rrer & AT 4 & U, F=a<H T § .91, 678/20-22 7%
THITY F&AT (TA.HT.) 447 % 9 9 9% S0 09 (V€ 3@ 5iwn) &1 Fa o)

Ik EICHC I EEIS)

s &1 99 ST

HE HT ATH: AT

TTH FT AT © TE. AAGH

s | e, | storren | T | O | T | gl

(Ac.Cts.)

1 76 265 TEdT TR 0.258 0.104408988
2 9 54 TET AT 0.171 0.069201306
3 25 74 GGl TR g 2.544 1.029521184
4 2219 73 TEdT TR 0.561 0.227028846
5 2218 57 TET GRS 0.032 0.012949952
6 2202 57-2D GGl At sfar 0.025 0.010117150
7 12 57-1 TET AT i 0.448 0.181299328
8 11 56 TEdT TR 0.274 0.110883964
9 4 49 TET qEERT 0.458 0.185346188
10 141 37-2B TEdT qEERT 0.300 0.121405800
11 2101 | 37-2A3-2B2 GGl At st 0.041 0.016592126
12 2102 | 37-2A3-2B1 TEdT EEIEE] 0.026 0.010521836
13 2098 37-2A T EEIRE] 0.145 0.058679470
14 2074 37-2A TEdT EEIEE] 0.001 0.000404686
15 | 2081 37-2A GGl At st 0.251 0.101576186
16 2085 37-2A1-C Tt EEIRE] 0.023 0.009307778
17 | 2095 37-2A3 TET st sfar 0.227 0.091863722
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18 | 2097 37-2A Tt EEIR: 0.006 0.002428116
19 | 2092 37-2A TET Aty sqfr 0.069 0.027923334
20 | 2088 40-1C-2 TET Aty sqfr 0.095 0.038445170
21 2091 37-2A GGl At sfar 0.040 0.016187440
22 | 2093 37-2A TET Aty sqfr 0.053 0.021448358
23 | 2090 37-2A GGl At sfar 0.011 0.004451546
24 2094 37-2A Tt EEIRE] 0.044 0.017806184
25 | 2089 37-2A GGl At sfar 0.147 0.059488842
26 142 37-2A2 T At sfar 0.006 0.002428116
27 | 2126 42-1C Gl st sfar 0.275 0.111288650
28 132 42-1B T At sfar 0.186 0.075271596
29 174 42-1C Gl JeET G 0.006 0.002428116
30 | 2125 42-1C Gl qEEET g 0.613 0.248072518
31 129 44 Gl JeET G 0.082 0.033184252
32 130 43 Gl JeET A 0.224 0.090649664
33 2 47 T TR g 0.007 0.002832802

Total 7.649 3.095443214

[FT. &. RSP/Gazette/20A/LC.No.447/BZA-VSKP/BZA]
HATST FHTL, T /w/smoedt
MINISTRY OF RAILWAYS

(South Central Railway)
NOTIFICATION
Secunderabad, the 24th February, 2026

S.0. 991(E).—In exercise of the power conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (herein after referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which is given in the schedule annexed here to, is required for the
execution of The Special Railway Project namely, “Construction of Road Over Bridge in Lieu of Level Crossing (LC)
No. 447 at Km. 678/20-22 in S.Annavaram Village of Tuni Mandal in Kakinada District in the State of Andhra Pradesh”,
hereby declares its intension to acquire such land.

Any person interested in the said land may, within a period of thirty (30) days from the date of publication of
this notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of Section 20-D of the said Act.

Every such objection, shall be made to the Competent Authority for Land Acquisition(CALA), namely,
Revenue Divisional Officer, Peddapuram in writing and shall be set out the grounds there of and the Competent

Authority and Revenue Divisional Officer, Peddapuram shall give the objector an opportunity of being heard, either in
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person or by legal practitioner and may, after hearing all such objections and after making such further enquiry, if any
as the Competent Authority for Land Acquisition(CALA) thinks necessary, by order, either allow or disallow the

objections.

Any order made by the Competent Authority for Land Acquisition under sub section (2) of section 20-D of
the said act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested persons at the aforesaid office of the Competent Authority (CALA).

SCHEDULE

Description of Lands in Acquisition: Construction of Road Over Bridge in Lieu of Level Crossing (LC) No. 447 at
Km. 678/20-22 in S.Annavaram Village of Tuni Mandal in Kakinada District.

Name of the District: Kakinada

Name of the Division: Peddapuram

Name of the Mandal: Tuni

Name of the Village: S.Annavaram

Land Area
SL No. | LP No. Survey Nature of Type of land in Land Area in Hectares
Number land
(AC. Cts.)

1 76 265 Dry Govt Land 0.258 0.104408988
2 9 54 Dry Govt Land 0.171 0.069201306
3 25 74 Dry Govt Land 2.544 1.029521184
4 2219 73 Dry Govt Land 0.561 0.227028846
5 2218 57 Dry Pvt Land 0.032 0.012949952
6 2202 57-2D Dry Pvt Land 0.025 0.010117150
7 12 57-1 Dry Govt Land 0.448 0.181299328
8 11 56 Dry Govt Land 0.274 0.110883964
9 4 49 Dry Govt Land 0.458 0.185346188
10 141 37-2B Dry Govt Land 0.300 0.121405800
11 2101 37-2A3-2B2 Dry Pvt Land 0.041 0.016592126
12 2102 37-2A3-2B1 Dry Pvt Land 0.026 0.010521836
13 2098 37-2A Dry Pvt Land 0.145 0.058679470
14 2074 37-2A Dry Pvt Land 0.001 0.000404686
15 2081 37-2A Dry Pvt Land 0.251 0.101576186
16 2085 37-2A1-C Dry Pvt Land 0.023 0.009307778
17 2095 37-2A3 Dry Pvt Land 0.227 0.091863722
18 2097 37-2A Dry Pvt Land 0.006 0.002428116
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19 2092 37-2A Dry Pvt Land 0.069 0.027923334
20 2088 40-1C-2 Dry Pvt Land 0.095 0.038445170
21 2091 37-2A Dry Pvt Land 0.040 0.016187440
22 2093 37-2A Dry Pvt Land 0.053 0.021448358
23 2090 37-2A Dry Pvt Land 0.011 0.004451546
24 2094 37-2A Dry Pvt Land 0.044 0.017806184
25 2089 37-2A Dry Pvt Land 0.147 0.059488842
26 142 37-2A2 Dry Pvt Land 0.006 0.002428116
27 2126 42-1C Dry Pvt Land 0.275 0.111288650
28 132 42-1B Dry Pvt Land 0.186 0.075271596
29 174 42-1C Dry Govt Land 0.006 0.002428116
30 2125 42-1C Dry Govt Land 0.613 0.248072518
31 129 44 Dry Govt Land 0.082 0.033184252
32 130 43 Dry Govt Land 0.224 0.090649664
33 2 47 Dry Govt Land 0.007 0.002832802

Total 7.649 3.095443214

[F. No. RSP/Gazette/20A/LC.No.447/BZA-VSKP/BZA]

MANOJ KUMAR, CE/C/RSP

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. coraxtanat vavava



		2026-02-25T16:12:15+0530
	GORAKHA NATH YADAVA




